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Mr. Dcputy-Spcaker; Is the hon. 
Member going to conclude or is he 
likely to take some more time? We
have to take up non-official business 
now.
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COMMTITEE ON PRIVATE MEM­
BERS’ BILLS AND RESOLUTIONS

SiXTT-THIRD REPOBT

Sbii Altekar (North Satara):
Deputy-Speaker, with your permis­
sion, I beg to move:

* ^ a t  this House agrees with
the sixty-third Report of the
Conmiittee on Private Members* 
Bills and Resolutions presented
to the House on tiie 21st Novem­
ber, 1956.”
This report is in connection with

the classification of six bills and the
time that has to be allotted to them. 
From Appendix I of the report it
will be found that they have aU been
classified under 'B' category, having
consida-ed all the aspects of those 
Bills; and the time allotted to them
is stated in Appendix II, I com- 
mptd tkat this House agrees with
this report.
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Mr. Dep»ty-Spcaker: The question
is:

“That this House agrees with
the sixty-third Report of the
Committee on Private Members* 
Bills and Resolutions presented
to the House on the 21st Novem­
ber, 1956.”

The motion was adopted.

CONSTITUTION (AMENDMENT)
BILL*

( A m e n d m e n t  o f  A r t i c l e  1 0 7 )

Shrl Raghunath Singh (Banaras
Distt.--Central): I beg to move for
leave to introduce a BiU further to
amend the Constitution of India.

Mr. Depoty-Speaker: The question
is:

•That leave be granted to in­
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

Sliri Kaghnnath Singh: Sir, I in­
troduce the BilL

INDIAN DIVORCE (AMENDMENT)
BILL**

( A m e n d m e n t  o f  S e c t io n  3  e t c . )

Shrimati Maydeo (Poona—South):
I beg to move for leave to introduce
a Bill further to amend the Indian 
Divorce Act, 1869.

Mr. Deputy-Speaker: The question
is: ’

‘That leave be granted to in­
troduce a Bill further to amend
the Indian Divorce Act, 1869” .

The motion was adopted.
Shrimati Maydeo: Sir, I introduce

the Bill. ’

♦Published in the Gazette ol India 
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